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[Shri Syed  Shahabuddin] 
to amend the   Indian   Telegraph Act, 
1885. 

The questions was put and the 
motion wa^s adopted. 

SHRI SYED SHAHABUDDIN: 
Sir, I introduce the Bill. 

THE    PRESS (PLANNING AND 
FREEDOM) BILL,—contd. 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): 
Last time, Mr. Ram Bhagat Paswan 
was on his legs. Is he there? ...No. 
(Interruptions) Then, Mr. Sukul, Are 
you going to speak on this Bill... 
(Interruptions) 
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SHRI HAREKRUSHNA MALLICK 

(Orissa); Sir... 
THE VICE-CHAIRMAN (SHRI 

ARVIND GANESH KULKARNI) : Mr. 
Mallicki you are not concerned with it. I 
am to give my judgment, you please dont 
give any opinion on this. 

For your information, under rule 238 he 
has not taken any name. If here is any 
impropriety in what he speaks I can 
remove it. But there is no impropriety in 
it. He is speaking on the freedom of press 
and how press is gagged in Uttar Pradesh. 
He is speaking and I am just listening and 
you are also listening. You can reply if 
you want when your time cornes. 

 

 
THE VICE-CHAIRMAN (SHRI 

ARVIND GANESH KULKARNI): Mr. 
Rameshwar Singh, you have to conclude. 
Please take your seat. 

 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI); Mr. 
Rameshwar Singh, this has no mean 
ing at all. You are going beyond 
your __ (Interruptions). 

 
THE VICE-CHAIRMAN (SHRI 

ARVIND GANESH KULKARNI); Mr. 
Rameshwar Singh, you have tQ conclude 
now. 
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THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Mr 
Mallick. You have got only five 
minutes. 

SHRI HAREKRUSHNA MAL-
LICK: Sir, I am thankful to the hon. 
Chair and I am also thankful to Mr. 
Rameshwar Singh, who has actually 
gone out now. Sir, while making a 
few points on this Bill, which is a 
very important Bill, I would like to 
say that this Bill appears to many as if 
our hon. and esteemed friend here is 
playing into the hands of certain 
agencies and that as if this Bill is in-
tended to undermine the freedom of 
Press. No. This is not the case. I will 
give you a simple example-If there is 
a bit of gold, however much you may   
burn it, it   will 

dazzle more   and more.    It   will 
never be destroyed in fire.   If the real 
liberty is given to the Press, the liberty 
will be there and   the Press will also 
be there.   As   the axiom runs, eternal 
vigilance    is the price of liberty.  Not 
only here in India, but throughout the 
globe, it is desired that the Press 
should display eternal vigilance.    But 
in many places, it only displays in-
ternal vigilance.   There is only a 
change in the spelling.   But   thi9 
makes a world of difference.   As our 
hon. friend has said, the word 'news' 
'NEWS' is actually a coined word, 
taking the initials from the four 
directions,    namely,    north, east, 
west and south.   This means, from all 
sides,    whatever events occur, should 
be reflected therein. But on   many   
occasions,   newspapers have proved to    
be    only viewspapers.     This   is    
because, everybody wants to dump    
their view points on others.   Secondly, 
right from the management up to the 
reporters, everywhere,   there' are 
faults and faults.    Reporters are many.   
But they know   only what not to 
report.   They actually are there to see 
what not to report. They are there not 
to see what to report.  As we see in 
many places, they are there only to see   
what not to report.    Rightly so, what-
ever views we express here in Par-
liament      and     in     Assemblies, 
nothing comes out in their pages, as if 
they are practising a censorship   of   
parliamentary activities in this country.   
What the Members who make some 
contribution in the House say, about 
the Government,    the    way is 
functions, the way the different   
Ministers-respond—that never finds a 
place in the pages of the    newspapers. 
Therefore in   Oriya,   there   is   a 
proverb which means that radish, 
whether washed or not    washed, sells 
equally well in the market. The result 
is that the people    in the periphery 
who exoect so much from and through 
the newspapers get nothing out of 
them.   All this is practically blacked 
out.   Today 
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there was a news item, that Dr. 
Kamleshwar has been thrown out of 
Doordarshan. I do not know whether 
the time was really mature that he 
should go, but it is reported that he 
had to go because of a conflict with 
Brahama-chari. The Brahmachari 
wanted to give discourses through the 
Television not on Upanishad, Vedanta 
or Gita, but on mastar-bation and 
conception. So there was a conflict 
and he has been thrown out. Such a 
thing has happened and I hope the 
hon. Minister will look into it. I am 
not trying to create a controversy. I 
only request him to see how best the 
things can be done. 

Here in our country we have given 
the call everywhere for "Grow More 
Food", for going in for intensive 
cultivation. Actually we are seeing 
intensive paper cultivation. In the 
press this intensive paper cultivation 
is going on, beating about the bush 
and producing nothing. Sir, I am just 
concluding. We should see that tonnes 
of paper should not be misused to 
serve only a few persons' ends. If we 
see the matrimonial columns we can 
guess how much money they are 
making. Do we ever find on any page 
of the newspaper a little advice on 
health, a little advice about family 
planning, or about what happens in 
Parliament, a little advice about what 
people should do, or about 
adulteration? Nothing, no constructive 
programme, no hint about nation-
building is there. Thev are making 
money, making mischief. Not only 
there are multi-nationals, but there are 
nationals who have become multi-
national outside India. Their, known 
business is a steel factory or any other 
industry like this. But actually the 
paper industry is & bifferer industry 
for them, through which they are 
trying to suck the blood of the nation. 
This is their actual industry.   It is high 

/ time that the press should be rescued 
from their dirty hands. By that I do 
not mean that the Government—
whether this Government or the 
Government to come should 
pressurise the press and control it by 
censoring it It —should actually be 
autonomous. And the best way to 
practise au-practise autonomy for the 
press is that every recognised political 
party should be given assistance and 
aid to have its own press to place its 
viewpoint before the people. 
Particularly the Minister may help the 
nation by seeing that whatever we are 
speaking here, at least a gist of it in 
the form of synopsis, may be pub-
lished as Parliamentary Bulletin in all 
the languages—Hindi, English, and 
other non-Hindi regional languages so 
that the nation may know what 
happens in Parliament. In fact, when 
Parliament meets, it is practically the 
epi-centre and whatever happens here 
should be known to the entire nation. 
This is my suggestion which the hon. 
Minister may examine. 

None of these papers is serving any 
national purpose, nor any rational 
purpose. Here and there, occasionally 
a journalist brings out something on 
corruption or some such thing.—I do 
not want to name the journalist or the 
newspaper which recently made a 
signal contribution to our body 
politics. That way it happens only 
once in a blue moon but never all 
throughout 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): 
Mr. Mallick, please finish now. I am 
calling the Minister at 4.15. 

SHRI HAREKRUSHNA MAL-
LICK: This will be self-comple-
mentary to the people who are trained 
in press affairs, that is, those peonle 
who want to be journalists, writers 
and all that.   They 
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[Shri Harekrushna Mallick] 
can get very good incentive if the 
Government comes to their help by 
giving them loans for setting up 
presses and all that so that a team of 
talent could serve the nation to the 
best of its ability because today we 
are living in an era of publicity and 
publicity must be given proper scope 
so that everybody is able to 
contribute. 

With these few words, Sir, I urge 
upon the hon. Minister to come 
forward with a suitable legislation to 
see that this aspect is given proper 
shape. Thank you. 

THE MINISTER OF INFOR-
MATION AND BROADCASTING 
(SHRI VASANT SATHE): Sir, I 
thank Mr. Jha for bringing this idea 
before the House in the form of this 
Bill. If I have understood him 
correctly, Shiva Chandraji's intention, 
probably, was genuine and sincere 
inasmuch as he wants the press, which 
according to him is in the clutches of 
big industrial houses and business 
houses, to be free. He also wants 
poutical parties to have a greater 
freedom to propagate their ideas and 
views in the country. Therefore, he 
thought—and in my humble opinion, 
simplistically—that aU that you have 
to do is to bring a law and say that 
there should be two types of press, 
take over the entire big press which is 
in the hands of monopolists and 
others. Nationalise and put it in charge 
of the Planning Commission, under a 
Board, and, secondly, give five lakh 
rupees per political party recognised 
by the Government and they will have 
their own free press, political press. 
This is, in short, what the Bill 
suggests if I have understood it 
correctly. But then, as many hon. 
Members have expressed themselves, 
let us for a moment consider: will this 
achieve the objectives which Shiva 
Chandraji has in mind? 

Sir, I can say at the outset that 
taking over of the, press or publi- 

cation of newspapers will not ensure 
freedom of the press. And it is far 
from our mind. We have no idea of 
taking over the press at all as far as 
newspapers are concerned. There is a 
history pt press in this country of 
more than a hundred years. It has 
been mainly by the journalists—
eminent men and men in public life 
and political life—who started the 
press. You might be remembering, 
there was a saying: 

qk cffa JJHprfilsr $> tff SHsPSfR ff^Wf 

Akhbar was considered even more 
powerful than the gun. If you wanted 
that, they said, "Start a newspaper". 
Newspapers in this country were 
started by eminent people. Nearly aU 
our great leaders have been editors in 
their own times, so many important 
Ipeople. So there is a traditipn. We 
believe in that tradition We believe in 
the freedom of the press, the freedom 
of expression. It seems there is a 
common complaint from all the 
Members, most of those belonging to 
the Opposition—those who have 
spoken today and spoke the other day 
have unanimously complained— that 
they do not get coverage in the press, 
the press is not on their side. 
Rameshwar Singhji was saying just 
now that even imortant events are not 
covered and whatever important 
things he speaks are not reported in 
the press. Now, he was blaming the 
Government for it. But, Sir, I find that 
Rameshwar Singhji and other 
Members of the Opposition, including 
the Mover of this Bill, Shri Shiva 
Chandra Jha ji, get more coverage in 
Sansad Sameeksha. I hear it every day 
on radio and television and I find that 
they    get    more 

' coverage on radio and Doordarshan 
than what they get in the press; 
particularly in the so-called national 
press, there is hardly ever a mention.    
But every day they 

i find a mention over the radio and TV, 
even if it is one sentence   pf 
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importance on what they    have said.   
It is, therefore... 

SHRI SANKAR PRASAD MITRA 
(West Bengal): Sometimes the names 
are wrong. 

SHRI VASANT SATHE: Some-
times the names may be mistaken. It 
is human failure. Sometimes a slip is 
possible. But effort is made to give 
projection. You can blame what is 
happening in the pi-ess. It is a free 
press. That i* the test of freedom. 
They are equally blamed. I would say 
that in fact that is the test. The press 
goes on being unfair both to the 
Opposition and the ruling party. 
Then, to whom are they fair? 

SHRI GHULAM RASOOL 
MATTO (Jammu and Kashmir): 
They are fair to all. 

SHRI VASANT SATHE: They are 
either fair to all or they are fair to 
none, but in that they are equal. The 
truth is that in our country also the 
press is answerable mainly to the 
employers, the owners of the press. It 
is their policy which they pursue. 
(Inter-fuptions) The employers also, 
besides the political party. If it serves 
their purpose, they will be On their 
side; if it does not serve their purpose, 
they will not be on their side. 
Therefore, if you really want real 
freedom, the answer is not 
nationalisation, the answer is not to 
give five Iakhs of Srupees, because I 
will tell you honestly that you cannot 
run a paper in five lakhs of rupees in 
this country today; even fifty Iakhs of 
rupees will not be sufficient. 
Therefore, that is not the answer The 
answer could be a co-op«?rative 
effort by the journalists themselves 
because on their own they cannot find 
the money, but collectively they can 
think of something. This is in keeping 
with the spirit of socialism in which 
you believe, I believe, we all believe.   
So if some such thing 

could be thought of, well, one could 
sympathetically consider. But this is 
not what you have placed in this Bill. 
As far as thia Bill is concerned, I 
understand the spirit in which Shiva 
Chandra Jha ji has brought it and 
other Members have spoken about it I 
entirely agree that it will be 
dangerous, whichever party may be in 
power today—and nobody can ever 
say that only a particular party will be 
in power for all times. The 
Opposition had been in power. They 
got a golden opportunity in 1977. 
Unfortunately, they could not hold it 
for long. It is not our fault. Well, they 
can always get a chance. Therefore, 
whenever you bring a law, you must 
never think in terms only of what is 
today. I am not interested. People 
were saying, "You were giving it to 
Mr. Vasant Sathe". I am telling 
myself that that I do not want this. I 
do not want to have the Press in the 
hands of the Government at all. I am 
quite happy where they are. Let them 
be free, free to do whatever they like, 
entirely. Therefore, as far as Press is 
concerned, our view is that. 

As far as the monopoly control is 
concerned, we already now have 
received the report of the Press 
Commission. That is under 
consideration. What should be done 
on the various recommendations such 
as delinking of the Press from the 
monopoly houses, that will be 
examined. We will give thought to it, 
and whatever helo we can pive to 
encourage the small and medium 
language newspapers which are run 
mainly by the journalists, journalist-
editors, that we will try to do. To that 
extent, we think there will be greater 
freedom of the Press if the journalists 
themselves are encouraged. 

Therefore. Sir, I think, in the light 
of this, I would request Shiva 
Chandra Ji.  Your objective 
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[Shri Vasant Sathe] 
is laudable. But the method by which 
you want to serve it, instead of 
achieving the objective, has the 
danger of defeating the objective 
itself. Therefore, I would request, 
through you, Sir, Shri Shiva Chandra 
Jha, to withdraw this Bill. Now that 
he has expressed the wish and has 
brought it to the notice of the House 
and that many hon. Members have 
also given their views, I think he will 
respect the views of the House. 

Thank you. 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): 
Mr. Shiva Chandra Jha. 

[Mr. Deputy-Chairman in the Chair! 
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MR,  DEPUTY     CHAIRMAN;   The 

question is: 

"That the Bill to provide for the 
planning and the freedom of the Press, 
be taken into consideration". 

The motion was negatived. 

MESSAGES FROM THE LOK 
SABHA 

(I) The Air Corporations  (Amend-
ment)   Bill,  1982. 

(n) The  Prevention  of  Cruelty  to Animals 
(Amendment)  Bill,    1982. 


